FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S BHAGWATI RICE MILL PRIVATE LIMITED OPERATING IN AGRO INDUSTRY AT
MAINPURI, UTTAR PRADESH
(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

services

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with BHAGWATI RICE MILL PRIVATE
PAN & CIN/ LLP No. LIMITED
PAN: AAACB7913]
CIN: U15312UP1995PTC019042
2. Address of the registered office SIRSAGAN] ROAD MAINPURI,
UTTAR PRADESH, INDIA - 205001
3. URL of website NA
4. Details of place where majority of fixed SIRSAGANJ ROAD MAINPURI,
assets are located UTTAR PRADESH, INDIA - 205001
5. Installed capacity of main products/ 12 TONNES PER HOUR (TPH) AS

ON MARCH 31, 2022

6. Quantity and value of main products/ NIL
services sold in last financial year
7. Number of employees/ workmen NIL
8. Further details including last available Details can be sought by emailing
financial statements (with schedules) of at
two years, lists of creditors are available at | cirp.bhagwatiricemills@gmail.com
URL:
9. Eligibility for resolution applicants under Details can be sought by emailing
section 25(2)(h) of the Code is available at | at
URL: cirp.bhagwatiricemills@gmail.com
10. | Last date for receipt of expression of 06.03.2026
interest
11. | Date of issue of provisional list of 16.03.2026
prospective resolution applicants
12. | Last date for submission of objections to 21.03.2026
provisional list
13. | Date of issue of final list of prospective 31.03.2026
resolution applicants
14. | Date of issue of information memorandum, | 21.03.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans | 20.04.2026

16. | Process email id to submit Expression of cirp.bhagwatiricemills@gmail.com

Interest

17. | Details of corporate debtor’s registration UDYAM-UP-53-0000846 dated
status as MSME 08.03.2021
5&45%’@/@%

Babita Jain

Resolution Professional

M/S BHAGWATI RICE MILL PRIVATE LIMITED

Reg no: IBBI/IPA-002/ IP-N00321/2017-18/10926

AFA Valid upto 31.12.2026

Registered Office: SIRSAGAN] ROAD MAINPURI, UTTAR PRADESH, INDIA - 205001

RP office: 35B/6 Madhokunj, Rammohan Plaza, Katra, Allahabad, Uttar Pradesh 211002
Email: jainbabita06@gmail.com , cirp.bhagwatiricemills@gmail.com

Date: 18.02.2026
Place: Allahabad
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the Registrar of Companies, Ahmedabad dated Octobar (8, 2025.

(Thiz iz an Advertizement for information purposes only and not lor publication or distribution outside India and is not an Offer Document announcement)

LIMITED

(Formerly ARUNIS ABODE LIMITED)
Qur Company was onginally incorporated as *M, B. Parikh Finsiocks Private Limited”, as a private limited company under the Companies Act, 1936 vide cerificale of
incorporation dated April 08, 18954, issued by the Reqistrar of Companies, Gujaral, Dadra and Nagar Haveli, Thereafler, our company was converted into a public limited
company pursuant to which the name of the company was changed 1o “M.B. Parikh Finstocks Limied” and a fresh certificats of incorporalson consedguent upan conversion
from private company 1o public company was issued on Oclober 26, 1984, was issued by the Asst Registrar of Companies, Gujaratl, Dadra and Magar Haveli
Subsequently, the name of our Company was changed fo “Arunis Abode Limited”, and a fresh certificate of incorporation was issued the Registrar of Companies,
Ahmedabad dated November 09, 2020. Subsequently, the name of our Company was changed fo "KALIND LIMITED” and a fresh cerlificate of incorporation was issued

Registered Office: Fourth Floor, Office No 404, White Pearls, Near Galaxy, Adajan Dn, Sural, Surat Cily, Gujaral, India, 395009
Contact No.: +51 83275 66318
Contact Person: Poonam Khemka - Company Sacratary & Compliance Officer
Emall: csidkalindlimited com | Website: www kalindlimited.cam | Corporate Identity Number: L7730%G)1954PLCOZ1 755

OUR PROMOTERS: MR. DHARMENDRABHAI BECHARBHAI JASANI, MR. AYUSH DHARMENDRABHAI JASANI,

MRS. KETANABEN DHARMENDRAEBHAI JASANI AND MR. YAGNIK EHARATKUMAR TANK

{THE “ISSUE").

ISSUE OF UP TO 7,08,%0,000 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH OF OUR COMPANY (THE “RIGHTS EQUITY SHARES™) FOR
CASH AT A PRICE OF ¥ 17.00 PER RIGHTS EQUITY SHARE AGGREGATING UP TO ¥ 120.513 CRORES ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 139 (OME HUNDRED THIRTY-MINE ONLY) RIGHTS EQUITY SHARES FOR EVERY 100 {ONE
HUNDRED) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON JANUARY 30, 2026

considesad fordlatment.
1. Summary of Allotment is as under;

BASIS OF ALLOTMENT

The Rights lssue Committee of Kalind Limiled (formery Arunis Abode Limited) wishes to thank all its shareholders and invesions for the response to the lssue which
opened for subscription on Monday, February 08, 2026 and closed on Monday, Fabruary 16, 2026 with the last date for on market renunciation of Righis Entitiernents
being Wednesday, February 11, 2028, The Company received B, 355 bids aggregating to 11,58 70,720 Rights Equity Shares_ and the bids so recaived in the bid book have
bean reconciled with the final carificates (FCs) out of which, 6,383 applications for 11,58 67 487 Rights Equity Shares aggregating to Rs. 1,96,97 47.445.00 wera
banked. Further, out of 6,383 applications for 11,56 67 457 Rights Equity Shares, 323 Applicabons for 13,82 488 Rights Equity Shares were rejected (including 9,80,128
Rights Equity Sharas partially rejacted) due to technical reagons as disclosed intha Letter of Offer. Thus, the total number of valid Application wara 6,070 for 11,44 84,959
Rights Equity Shares, representing 161.60% of the Rights Equity Shares offered under the 1ssue. The Basis of Allotment was Fnalized on Tuesday, February 17, 2026, by
the Company in consultation with the Registrar to tha |ssue and BSE, the Designated Stock Exchange for the lssue. The Rights 1ssue Committee of the Company, at its
meeting held on Tuesday, Februany 17, 2026, took on record the Basis of Allotment so approved, and approved the allotment of 7.08,50,000 fully pasd-up Rights Equity
Shares to the successful Applicants. In the |ssua, no Rights Equity Shares have been kept in abayanca. We heraby confirm that all the valid Applications have baan

Ca Mo. of valid CAFs (including ASBA|  No. of Equity Shares accepted No. of Equity Shares accepied and Total Equity Shares
tegory applications) recaived and allotted against Entitlernent (&) | allotted against Additional applied (B) |accepted and allotted [A+B)
Numbar Number Humber MNumbar
Eligitle Equity b 718 £,24,72 282 18, 7% 003 642 51375
Shareholders
Renouncees ) £0,38,625 ] G5, 38 625
Total 6,166 £,90 10,907 18,79, 093 7.08,90.000
2. Information regarding Applications received: (before technical rejections)
Category Applications Recaived Equity Shares Applied for Equity Shares allotted
Number W Humber Value {Rs.) T Mumber Value {Rs.) S
Eligible Equity i 92.85% 106565336 181995071200 91.95% 4351375 1093973375.00 | S0.TB%
Shareholders
Renouncees 451 7.05% 02B2161 157796737.00 B.01% B5I8E25 11115662500 8.22%
Total 6333 1040.00% 115867497 1965747449.00 |  100.00% TOES0000 1205130000.00 | 100.00%

BSE on'Wednesday, February 18, 2026

2026 and the same is under process of exdinguishmend

DISCLAIMER CLALSE OF SEB|

Limitedd and Secuitios and Exchange Board of Indls.

Intimations for Alotmentrefundirejection cases: The dispatch of alletment advice cum refund intimation and inBimation for rejection as applicable, toothe Invesiors who have
provided their email address, have been 2eni on their email address on Wednesday, February 18, 2026 and Investors who have not provided their emall address, (s being physically
dizpabched to thelr Indian address provided by ihem on or about Thursday, Februany 19, 2028, The insiructions io G585 forunblocking funds in case of ASBAApplicalions were given
on Tuesday, February 17, 206, The Listing appication was fled with BSE Limited {BSE”

1on Tuesday, Febrsary 17,2026, and stbsequently the listing approval was received from

The credit of Rights Equily Shares in dematenaized form o raspactive demal accounts of Alolleas wera complated on of aboul Wednesday, Fabruary 18, 2026, by NSDL and COSL

For further delads, sea “Tarms of the lssue-Alctment Advice o Refuna/Unblocking of ASBA Aceounts” on page 63 of the Letier of Offer. Trading in the Equity Shares issued in the
Rights Izsue shall commence on BSE upon receist of rading permission, applications for the samea are being made, and shall be fraded undar same SN INEZTTDO1016 a5 the fully
Paid-up Equity Shares of the Company. The trading is exgected to coemmence on orabout Thursday, February 19, 20026, Further, in accordance with SEBl circudar bearing reference -
SEBIHOICFDDILATCIRIPA202041 3 dated January 22, 2020, the request for extinguishment of Fighis Enlitiements is being sent to NSOCL and COSL on Wednesday, Februany 18,

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED FORM

The lssue s being made under the new framework for the Rights 1ssue infrodiced by SEBIL However, the Latterof Offer has been fled wih SEBL In tarms of the SEBI Begulations, the
SEBIshallnotizsue any Obsarvation on the Letter of Offer. Hence there s nosuch speciic Disclaimer Clause of SEBIL.

DISCLAIMER CLAUSE OF BSE [DESIGNATED STOCK EXCHANGE): "I1is to be distinctly understood that the permission given by BSE Limited showid notin any way be deemed
or constreed that the Letier of Offer has been cleared or approved by BSE Lim#ed, nordoes itcerify the comeciness orcompleteness of any of the contents of the Letter of Offer. The
nvestors are advised b refer to page B0 ofthe Letter of Offer for the full best of the: Disclaimer dause of the BSE Liméfed”

Unfess otheninse specified, alf canlfatsed larms wsed hereln shail have the same meaning ascnbed fo such lerms in the Lelter of Offer dated January 23. 2026, fled with the B5E

REGISTRAR TO THE ISSUE

(.) MUFG wureintime

SEBI Registration

MUFG Intime India Private Limited
(formerly Link Intime India Private Limited)
CIN: UET190MH1999PTC 118368
C-101. 1st Floor, Embassy 247, L.B.S. Manrg, Vikhroli (West), Mumbai 400 083, Maharashtra, India
Taelephone: +31 3108114849
Email: kalind rights2026@in. mpms mufg, Investor Grievance Email: kalind, rights2026@in. mpms.mufg.com
Contact Person: Shanti Gopalakrishnan
Website: hitps://in.mpms.mufg.com/

No.: INROOODO4058

COMPANY SECRETARY
AND COMPLIANCE
OFFICER

Poonam Khemka
caimkalindlimited com

Investors may contact the Regisirar to the Isswe or the Company Secretary and Compance Officar for any pre-lesue or post-
Issue retated matters. All grievances relating the ASBA process may be addressed the Regisirar 1o the tssees, with 2 copy to
the concarmed SCEB, giving fll details such ag name. address of tha Applicant, contact numbaers), 8- mail addrazs of the
soleffirst holder, folio number, saral number of the Applicaton Fomm or demal account number, number of Rights Equiy
Shares appbed for, amount blocked, ASBA Account number, and the Designated Beanch of the concamed SCSB whare the
Application Form or the plain paper application, as the-case may be, was submitted by the Inveslors along with a pholocopy
of the acknowledgament slip. Fordetails anthe ASBA process see "Terms of the Issue” on page 63 ofthe Letterof Offer,

PROSPECTS OF THE COMPANY.

Date: February 18, 2026
Place: Sural

THE LEVEL OF SUBSCRPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF EQUITY SHARES OR THE BUSINESS

FOR KALIND LIMITED

[Farmerly ARUNIS ABODE LIMITED)

On behalf of the Rights lssue Committes
Sdi-

Paonam Khembha

Company Secretary and CompHance Officar
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THURSDAY, FEBRUARY 19, 2026

PUEBLIC NOTICE
NOTICE Is heraby given thal the below mentioned Authansed Persan 15 ra longer 2 lated as Authoelsed
Perqon of Kotak Sacyrfties Limied

RETAIL LEMDING AND PAYMENT GROUP {LOCAL DFFIGE/BRANCH):
A5 BANK LTD, 157 FLODR, G-4/5, B, SECTOR-4, GOMTI HA

!‘Mﬂlﬁ BANE LTD
EXTEMSION, LUEHH“W. P 226010

Authorsed | Trade Exchangn Registration
Porson Name | Mame | Numbers of Suthorised Address of Authorlsed Person
JAMET AT NEE - ARIFO1 5752 H.M 521712 1G5 PAHARIYA GRAM
R AR KLMAR - > FART POLICE STATION JATPURA
ClWGH SikcHy | BSE-APHQETIONEEET TAHSHIL MaRANAS) 221002

Please note 1hal above meslion Authorised Person (AP) 15 no longer associabed with us, Any person
hencefarnh dealing with sbove mertian AP should do 20, 8% their aown sk, Kofak Sacurtes Lid, shall not
b liable for ary swch deafing. In case of eny quenies for the transactions ill dale. Imvestoes ara requeslad
Io infesm Kolak Secunities Lid. wilhin 15 days from the dafa of fis nolificalion, faiing which il shall be
fisip e thisd thwiere st ni quasiis dgainst thie abevs menhionged 48
@kﬁt* Kotk Securifies Lim3ad. Regisiered Office: 27 BKC, C 27, G Block, Bandra’ Kuda
s eumis Comiplae, Bandra (E) Mumbai 400051, CIN: UESREIMH19MPLCT3E051, Tefhaphone
M. #22 433R0000, Fax Mo +22 BF1 32430, Websie: www kotalocom § wwne kotaksecurnities com
Comesporadenee Ackdress: Infinily IT Park, Bldg. No 29, Opp, Film City Boad, A K Vaidya Maeg, Malad
(Easl), Mumbai 400087, Telephone No: 42856825, SEBI Ragistration Mo: INZDODZ0013T (Membsar of
MEE, BEE, MSE, MCX & NCOEX). AMFI ARN 64, PMS INFOODOO0ZE5E, and Rasearch Analys;
INHOOCA005EE, RSDLICDEL: IN-iN-DP629-2021, Camglance Offioer Detais: M. Hinen Thakkar Call

AXIS BANK LTD., 3A0 FLOOR, GIGAPLEX, NPC ~ 1, TTC INDUSTRIAL AREA. MUGALSAN
ROAD, ATROLI, MAVI MUMBA] - 400708., REGISTERED OFFICE: “TRISHUL, 3RD FLOOR DFR
SAMARTHESHWAR TEMPLE LAW GARDEN, ELLISBRIDGE AHMEDABAD - 360006,

E-AUCTION SALE NOTICE FOR SALE OF IMMOVAELE PROPERTY

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECOMSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
READ WITH PROVISD TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULE. 2002

Mobce i3 herehy given o the public in genecad and In partcular to the Berowes|s) and Guarantions)
that tha balpw descnbed mmoevabds property is moripagedcharged &0 the secured creditar, the
p']rﬁ-liﬂl possession of which has been taken by the Authonsed D‘ﬁfCEf of Secured Graditor wil be
said an “As is where 87 |, “Ag is whal is”, "Whalaver there -ig” and "Ho Recourse Basis™ an
12032026 for recovery of Rs. 4,009,818 - (Rupees Four Lakh Three Thousamd Eight Hamdred
Eighleen Only) dues as on 04.05.2024 wilh future inferest and cosis due o the sécured credilor
from Mr. Raj Kwmar, (Applicant) & Kalpana Valmiki [Co-Applicant), Please refer the appended
AUCtan scheduss lar neckssary rholags:

KNOWN ENCUMBRANGES (IF ANY) [NA

RESERYE FRICE (IN RS.) Rs. 6, 75,000/ (Rupees Six Lakh Seventy-Five Thausand Only)

022 - 4205 B484,, o Email. ks companced@holak. com

EARNEST MOKEY DEPOSIT (M AS.) | Rs 67 500(Sixly-Seven Five Thousand Onky) through DOFO in|

Tawor af ‘Axis bank |4, Payabla.
BID INCREMENTAL AMOLNT

PUBLIC NOTICE

ROTICE is hanaby given that (ha below menlionad Suthansed Parsan 5 ra longer affiliabed a5 Authonsed
Pirsin of Kitak Socurilies Limilad

Authorised | Trade Euchange Regisiraiion ;
ParsanMame| Mame |Mumbersof Authorlsed Papgen|  Addfess of Autharised Persan
asiw | aswsw | BSE-APDIOETONTosg | BSSMSCIEC SO SR
A - I F - o ' YTl EHUTS
LSO [y MCX - 178047 Shiskts Magar Colory Jhansi 264001

Pleasa noba that abowa mention Aufhonsed Person (AP |5 00 kanger dssaciabed with us. Sny person
hencetarh dizaling with abowe mendian AF should do 50, @ thedr awn nek. Kalak Secunbes Lid. shall no
be liable for ary such deaing, In case of @y quenes forthe ransactions HE date, Irmeestoes ane requesiad
i infoem Kolek Secunties Lid. within 15 days from the data of $his notification, faiing which il shall be
desamad that thara exesbz noguarnes dgainst fhe abave menlianad 47
@m Kiotah Sacurilies Lim#ad. Hegislered Officec 27 BKC, C 27, G Biock, Bandra Kura
fotsk tete COmplex, Bandra (), Mumbal 00051, CIN: US0SAMH19MPLC T30S, Teflaphone
Mo, 22 AEE60000, Fax No. +22 67132930, Websde, wwwkolak com [ ww kolaksecunlies cam
Carespordenca Addrass: Infinity IT Park. Bldg, No- 29, Qpp. Film City Road, & K Vaidya Mam, Malad
(East), Munbal 400007, Telephone Ma; 42856825, SEBF Repgistration Mo; WMZ0002001 3T (Membear of
K3E, BEE, MSE. MG & NCDEX) AMFI ARN (164, PMS INPOORGHIZSE, @i Reseanch Arahes
INHODGO0056E, MEDLICEEL: IN-IN-DP-529-2021. Camplance Cificar Detais: Mr. Hinen Thakkar Call

Rs. 10,000;- {Rupees Ten Thouzand only)
LAST DATE, TIME AND VEMUE(Til 11.03.2026 iatest by 05:00 PM, Axis Bank Lid, 1si Floor,
FOR SUBMISSION OF BIDS [|G-0/5, B, Sectar-d, Gombi Nagar Extension. Lucknow, U P-2260410|

TENDER WITH EMD addressed io Me. Nitin Singh

DATE, TIME, AND VENUE FOR|On 12.03,2026, between 11.00 AM and 12.00 Noon, wiih
PUBLIC E-AUCTION unlimibed extensions of B minubes each al web portal
hitps:/Ywww bankeacctions.cam. e-auctian iender documents
conlaning e-auclion bid form, declaralion elo., arg available
in the websiie of the Service Provider as mentioned ahove.

SCHEDULE — DESCRIFTHEN OF PROPERTY AH Such Piecss Or Parcel 0 Dierted Land Proossty Land)
Peoperty Hining drea 198,47 54, M3 ALBETAY, Part OF Arazi Mo, 445, Ward No, 15 Mohala-Rajosh, Tehsil]
& Dhist- Jhansi, Wheh k= In The Name0f Raj Kumar Boondanes Az Per Desd: East- 'Wide Boad West- House
0f S=lier Morth- Howse €1 Seler Soutn- Howess OF S Faa Bowndanes & Per Sike: Easl- H.no BFA
OF Skwi Abrar Hasan 'Wesd- Howse OF Shi Mujjioul North- Howss 01 Seler South- Wide Road.

For deladed berms and conditans of b sale, please rafer b the link Elumidﬂ[ﬁ in 1k spcured|
creditar's wahsie i.e. Wiipswww.akisbank com/auction-retall and the Bank's approved sarvice

E:-:r.lil:k:l M5 C1 India Privale Limiled al thelr web portal hilps: s bankeagclions. com
The action will be conductad onding throwgh the Bank’s approved servica provider MAs.C1 India|
Private Limited af thelr web portal hitps-'www. bankeauctions.com.

For an; athwr assstance, tha intending baddars may coalacl Mr Witin Singh, Mobile. Mo.
+81-T706000010 Autharized officer of the Bank during office hours from 10 &.m. to 4:00 p.m

Dafe- 19.02.2026. Place- Lucknow d/-, (Aathorized Oificer), Azis Bank Lid.

P e e A S e e
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CE LIMITED
fice 808

MIRES

A HOUSING
ce: No, 167 ;

nd Floor, Anna 5: E, Chenna

HIFSEILL 1
e lteih FEirarel e

CLM- MR. RAHUL SINGH 9997535262, CRM - CHANDAN GOSWAMI 8338518038

PHYSICAL POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Wheareas, Tha mnaersigned being he Authaszed Offcar of Hinduja Housing Finanos Lid.
{HHFL) undear the Securibzaten and Reconstructon of Financal Assats and Enforcemant
of Security InterastAct 2002 and inexercee of powers confemed under section 13012 read
with Rule 3 of the Secunty Interest (Enforcement) Rules 2002, Bsved a Demand Notice
Dated 22-11-2025 calling upon the Mr. Shivam Pandey Sio Vijay Kumar Pandey R/O
84229, Pursotlam Lala compound Afim Kothi, Arwargany 30 Kanpur Nagar UP-208003
Alsa at Property having phot no. 14 being part of Khassa No, 250 Village Sarosa Bharosa
Hakori. Tehsd Garojaninagar Lucknow Anita Pandey, R/O 847229, Purscitam Lala
compound -Afim  Kothi, Anwarganj S0 Kappur Magar UP-208003 Loan Alc Mo
UPLKNLURNAGGINGTS3Z fo repay the amount mentoned in the notice being Hs
10,40, 5680 (Rs. Ten Lakh Forly Thousand Five Hundred Sixty Mine Only) a5 on 20-11-
2025 within 60 days from the date of receint of the said notice,

The bosrowers having failed to repay the amount, notice is hereby given to the borrowers
and the publicin general that the undersigned has tasen Physical possession of the
property described herein below in exercise of powers confemed on him under Sub-
sechon(d) of Sechon 13 of the said Act read with Rule & of the Security inlerast
Enforcement Rules, 22 on this 13th day of February of the year 2026,

The borrower's attention is invited 1o provisions of sub =section (8) of section 13 of the Act,
inrespect oftime available, loredeem the secured assets,

Thi borrowers i particular and the public s general are haraby caslionad nod to deal with
the property and any deakngs with the propenty will be subject tothe charge of HHLF for an
amount as mentioned herein under with intesest thereon.

2 N o il PR L ™ e WY K e 1

DESCRIPTION OF THE PROPERTY

Property having plot no. 14 being part of Khasra No. 250 Village Sarosa Bharosa

Kakori. Tehsil Sarojaninagar Lucknow, Area Admeasurng 800 55 FL Bounded as:

Maorth-Plat Mo, 15, South-Plot No, 13, East-Khet Barati, West-Road 25 Flwide -
Authorised Officer,

Dated : 13-02-2026,
Place : Lucknow HINDUJA HOUSING FINANCE LIMITED

022 - 4205 B4R4, or Emadl: ks complanced@kotah.com.

DEMAND NOTICE

Whereas the Authonzed Officer of Asset Reconstruction Company (Indiz) Limdsd | acting in capaaly as
Trusiee for the below mendoned Trusts) {hersinatler refered to a5 “"ARCIL") is noomparated under the
companigs Act, 1858 end registerad 85 an Assat Reconsinaction Caompany with Hia Resenya Bank ofindia of
Securiizefion end Reconstucion of Financial asseis end Enforcament of sacunty infanest Acl, 2002
(harenafter refomad to g “the SARFAES] AL and whereas tha Borower | Co-Barowers = mantionsd in
Cofumn Mo: 2 of he bakow menfoned chart oblained loan from BFL-Home Finance Lid., the Criginal
Lerrders andwhanaas ARCIL has acquinad tha finandal sssets reldling f lha kanatoounts menfonad henen
bedow: and whireas AR CIL baing he seoumid cradgilor undar he SARFAES] At ool in exioncise of powers
confirmed under sectian 13(2) of S said At read with Rule 2 of e seiurfly indanist (Enfamernent) Kukes
2002, issuad dermaned potice caking u pon B Boeriwers | Co-Bormawers s manlined hensn Delow, 10 repay
T amaung mestianed in the rotices s th further interest theredn aithin G0 s from the date of netice., but the
et coul not Be senedugon some ol them S vanoys ressons B ame of Trost: Argll - Trest-2026- 015

Name of Borrower's | Demand Notice Description of the Property
Co-Barrower Namao's! Date & Ampunt Al Engt pieca and parcel of e proparty being
Guarantor's! LAN Na.'s 05-Jan-2026, Re. 764674 6 |[Properly 75040, Mohalla Ramtalaiya

Mr. Deapak Vama {Rupaes Saven Leah Fifty [Moradedad, Hear Ganesh Sweel WUtlar

Mrs. Preati vema Deepak | Four Thoimand Six Hundeed [Fradesh, 244001 Area Admessuring
Nerma 20 Anared Vera | Sevenfy One RupsesAnd ((IN 50 FT.}1 Propedy Type! Land. Area
iProspect No IL 1670867 Sixty Padse Only) Bull_Up_Anza Property e 376,00, 514.00

Motice, b8 therefnre givan to fhe Bomowers | Co-Bormowen, a8 mantiored hansin sbtve, caling upon Sem o
meake peymantof the intal sutstanding amount 35 shown haren abave, against the raspective Bomawer! Ca-
Borrower, within 5] days of publicaionh of this notice. Failure tomake payment of the sotal cutstanding amount
enerwith further interes| by the respecive Borowen' Co-Bamowar, ARTIL shal ba corslrained loiaka u's
14 for emforcamen] of security interest upon propertias a5 descrbad abowe, steps are akso being takan for
sarain ol nolica in ol manners a5 prascibed under $e A and tha ndes mada aneundar, You e put o
nplic fhat the said modgage can be rdedaned l.r.r:r.lpar,nmr«! ol L el Bircrirsd U foapednar with coslis.
hirges ared expenses incurmed by Ao at ay time before She ceate of pebdcation of notics far public aucicn o
oifabe tresaty for transler By way u!lr:nlg_ a5 vetalied in Secton TR ol e SARFAES A,

Take nisba hal in teeres ol 5= 13 (13) of Se SARFAES] ACL you are baraby restrerad Iam lranshemng
andior daaling witn i Securid Propirlis nany madn ner Dy wity of Sake, ese or inahy olhe manne
Piace ! Moradabad Sdi- Authorised Officer
Date ; 18.02.3026 Assel Reconstruction Company (India) Ltd (in capacity as Trustes)

ASSET RECONSTRUCTION COMPARNY (INDLA) LTD.

CHN Mo -Us5590MH2002PLC 134024 | Website: wwew arcil oalin

Registered Office; The Ruby, 10th Fioor, 29 Senapali Bapst Marg, Dadar |Wasl),
MumbaiA 0028, Tal: #47 236581300

DMI HOUSING FINANCE PRIVATE LIMITED

MBD Howse, Gulak Bhawan, 2nd Floor, 6, Bahadur Shah Zafar Marg,
Mew Delhi- 110002, Tel.: +51-011-66107107, 011-69223700
D HOLFSING FINANCE www.dmihousingfinance_ in  US59230L2011PTC216373

Whareas, Tha undarsigred being the autharzed afficar af tha DM Housing Finance Privaie
Limited umder the Securtization and Beconstriection of Fimancial Assefs and Enforcament of
Security Interest [Act], 2002 (54 of 2002 and in exercise of powers confarred under Section
13012} read with [rude 3] of the Secanty Interest (Enforcement) Rules, 202 ssued a demand
nofice dated Bth Feb 2023 calling upon the MOHAMMAD SI0DDI0 5/0 MOHAMMAD HABEER
AND SHAHINA PRVEEN W0 MOHD. SIDDIG (Co-Borrower] 1o repay the armsount mentioned in
the notica baing Rs. 11,68, 387 (Rupees Eleven Lacs Sizty Eight Thousand Threa Hundrad
And Eighty Seven Only) as on 24-Jan-23 within 60 days from the date of receipt of the said notice,
The Borrower|s)/Co-borrowes (s Mortgagor| sy Gugraniaons) having failed fo repay the amaunt,
nofice.is harely given fo the Borrower|s) Coborrowerds)! Marigagors) Gearantor(s) and the
public in general that the undersigned Ras taken the Physleal possession of the property
gascribad herain below In exercese of powars conferrad an himd' her under Sub Sectian {4} of
Section 13 of the Act read with rule & of the Security Inferast (Enforcement] Rules, 2002 on this
141k day of February of the year 2026,

The berrower and the public in genaral i5 hereby cautionad not to deal with the properties and
ary tealings with the properties will be subject bethe charge of the OMI Houzing Finance Private
Lifnided far an amadnt being AE. 11,68,387/- |{Rupaes Elawven Lacs Sixly Eighl Thousand
Three Hupdred And Eighty Seven Only) as on 24-Jan-23 together with further interest thereon
al the contractual rateaf interest 1l the date of payment & expenses [herson.

The Barrower(s)/Co-Borrower(sy/Mortgagars)/Guarantor{s}'s attention s inwited o
provisions of sub-saction (B) of sechien 13 0 tha Aot inrespect ol time available, 1o radeem
secured assets.

“All that part and parcel of the property consisting of FLAT 0N HOUSE NO. 10263, 28D
FLOOR, COLONELGAMNJ, SHANTI NAGAR, KANPUR NAGAR, UTTAR PRADESH INDIA
Z08001", Bounded as follows:= On The Marth v 0TS than Gall, On the South by Sommaon
Passage, On the East by; Othar Flat, On the \West by Wall of fat then housa No. 102562

Sdf- Authorized Dificer
Date: 14.02.2026 Place: KANPUR DOMI Housing Finance Private Limited

S d

ORI

Registered Office: 6th Floor, B- Building,

Interest (Enforcement) Rules, 2002 as and by way of Alternate Service upon you.

there under are given as under

GRIHUM HOUSING FINANCE LIMITED

Ganga Trueno Business Park, Lohegaon, Pune -411014

You the below mentioned Borrowers/ Co-borrowers /Guarantors have availed Home loans/Loans against Property facility (ies) by mortgaging your
Immovable property/ies from Grihum Housing Finance Limited herein after referred as Secured Creditor”. You defaulted in repayment and therefore,
your loan/s was classified as Non-Performing Assets. A Demand Notice under Section 13(2) of Securitisation and Reconstruction of Financial Asset
and Enforcement of Security Interest Act 2002 for the recovery of the outstanding dues sent on last known addresses however the same have
returned un-served. Hence the contents of which are being published herewith as per Section 13(2) of the Act read with Rule 3(1) of The Security

Details of the Borrowers, Co-borrowers, Guarantors, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and Amount claimed

DEMAND NOTICE “"IMPORTANT"”
UNDER SECTION i _ ]
13(2) OF THE Rl s

SARFAESI ACT,2002 copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals

advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries

Sr.| Name of the Borrower, DETAILS OF THE SECURED ASSET
No.| Co-Borrower, Guarantor

and Loan Amount

Demand Notice Date
Amount Due in Rs.

before sending any monies
or entering into any
agreements with advertisers

1 SHAHARI, VIJAY PAL, |All That Piece And Parcel Of Property Being House North Facing Constructed 11/02/2026 advertisement in any
MAUSAM ALI Upon Plot Meas. 70.90 Sq. Mtr. Situated At Mohalla Shahvilayat Uttari| Rs. 631642/- (Rupees Six Lakh manner whatsoever.
Loan Amlt_)unt:"?s.SSOOOOI- Avasiye, Kasba Thana Bhawan, Tehsil & Distt. Shamli, Boundaries Are Jhlét}éon?tq]wsqu)stlx Htlé”'
oan No: . . . . red FourtyTwo Only) together
HE0540H21100531 Below :- East :- House Of Sonu, West :- House Of Yaseen, North :- House with further interest @ 17.35%

db 3T JsiGT

Of Smt. Shahari & Way (Gali) 14 Ft. Wide, South :- House Of Fareed & Ors.

or otherwise acting on an

p.a till repayment.

the content, of the English newspaper language published in Financial Express shall be prevail

Place: UTTAR PRADESH
Date: 19.02.2026

You the Borrower/s and Co-Borrower/s/Guarantors are therefore called upon to make payment of the above-mentioned demanded amount
with further interest as mentioned hereinabove in full within 60 Days of this Notice failing which the undersigned shall be constrained to take
action under the act to enforce the above mentioned security/ies. Please Note that as per Section 13(13) of The Said Act, You are in the
meanwhile, restrained from transferring the above-referred securities by way of sale, lease or otherwise without our consent.

In any case if there is any difference between the contents of local language publication and English newspaper publication,

Sd/- Authorised Officer
Grihum Housing Finance Limited

CHOLAMANDALAM INVESTMENT AND FINANGE COMPANY LIMITED
Corporate Office: Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy,
Chennai 600032. Branch Office: 2nd Floor, JJ Tower, 59-Rajpur Road, Adjoining Ram Tirath
Aashram, Opp. Sachivalaya Main Gate, Dehradun-248001.,
Rastogi Complex, Near IDBI Bank, Manjhola Delhi Road , Moradabad 244001.

DEMAND NOTICE UNDER SECTION 13[2] OF THE SECURITISATION & RECONSTRUCTION OF

FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

You, the under mentioned Borrower / Mortgagor is hereby informed that the company has initiated proceedings against 5l
you under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and
that the Notice under 13 (2) of the Act sent to you by Registered Post Ack. Due for Borrower/s has been returned

Branch Office - 1st Floor,

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

M/S BHAGWATI RICE MILL PRIVATE LIMITED

OPERATING IN AGRO INDUSTRY AT MAINPURI, UTTAR PRADESH
(Under sub-regulation {1) of regulation 36A of the Insclvency and Bankruptcy Board
of India {Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

__________RELEVANTPARTICULARS
Narme of the corparate defitor along with PAN | BHAGWAT] REGE MILL PRIVATE LIMITED
& CIMY LLP Na, PAN: ARACETIT3S

|GIN: U531 2UPT985PTCO19042

iSIHSP.GF-I".'..I ROAD MAINFURL UTTAR
(FRADESH, INDIA - 205001

&, JURL of website {MA

=3

Addrass of e registered affice

4, |Dstaits of place where majority of ficed assets |SIRSAGANS ROAD MAINPURL UTTAR
ars |ocabsd [PRADESH, INOHA - 205001

B, |Instalied capacity of main prodieclsd senvices |1? TOMNNES PER HOUR (TFH) AS 0¥
|MARLH 31, 2022
G, |OuantEy and value of main products senvices :!'JIL

soid in x5t financial year |

7. |Nusmher of smplovess! warkmen |AIL

&, |Farther details mcheding last availablz fnancial !Eletars can be sought by emailing at

slatamants (with schedules) of tyo years, sls lcim bhagwaisicemilsiogma com

(o creditors are avatabla at URL. \ ___

b. {Elighilsy for resolutan applcants under Itletafs- can be songht by emalling at
secton Ea425ih) af the Codke is avaishle a lcim.hhagwazs:icemilﬁ,r_ﬂgrnml COm
LRL:

0. |Last date for receipt of expression of ierest  |06.03.2026

11. |Date of issue of provisional list of prospective |16.03.2026

. regaludion aEillﬂ;?nl:j _ B R

12 |Last date for submission of abjections 1o 21.03. 2026
posnnal ks

13 |Daka o kszue af linal lisl ol prospeciva [31.03. 2026
resolistian applicants |

14. |Data of issue of informatan memorandom,  [21.03.2026
avaluation matrix and eqlsst for resalutian

pians 0 prospective resoiulion apiicants |
15 |Last date for submission of resolution plans  |20.04. 2026

T8 |Process email id ko submit Expression o {cirp.BhagwabidcamilsEgmall. com
Intens) |

17, |Details of corporate debior's registration status UDYARM-UP-53-0000545 dated DB.03. 2021

a5 MSME I

Babita Jain

Resolution Professional

M5 BHAGWATI RICE MILL PRIVATE LIMITED

Rag no: IBEIIPA-002 IP-NOQ3Z12017-181 0924

AFA Valid upto 31.12.2026

Reglstered Office: SIRSAGAN] ROAD MAINPURIL, UTTAR PRAGESH. INDIA - 2050H
RP office; 3585 Madhokun|, Rammohan Plaza, Kalra,

Allshahad, Uitar Pradesh 291002

Email: jainbabitald6iBgmead com, cirp.bhegastincemilla@omad.com

Date: 18.02.2028
Place: Allahabad

Bank of Baroda py.
POSSESSION NOTICE (For inmovable property)

Whereas the under signed being the Authorised Officer of Bank of Baroda under the Secuntization and
Reconstruction of Financial Azsets and Enforcement of Secunty Interest Act, 2002 and in exercise of powers
conferrad undar section 13(12) read with rule 3 of the Securily Interast (Enforcemant) Rules, 2002, issued
demand nolices, calling upon the following borrowers and guarantors to repay the amount mentioned in the
notice, with Interest compounded monthly rests within 60 days from the date of said notice.

The borowermorigagors having faided to repay the amount, notice 15 hereby gwen to the below mentioned
borrowersimortgagors and the public in general, thal the undersigned has taken possession of the proparties
described herein below in exercise of powers confered on him'her under section 13{4) of the said Act read with rule
8 of the Security Interest (Enforcement) Rules, 2002 of the said rule on the dates as mentioned below,. Thea
borrower'guarantors! morgagors in pardicular and the public in general are hereby cautioned not to deal with the
proparty and any dealings with the proparties will be subject to the charge of Bank of Baroda for the amountHability
and interest and other expenses thereon due from the bomrowers/mongagors as mentionead here in below.

The Borrower's attention is invited to provision of sub section (8) of Section 13 of the act in respect of
time available, to redeem the secured assets.

Rana Nagar Branch,

Kanpur Road, Rana Nagar, Raebareli-229001,
8601804449, e-mail: ranana@bankofbaroda.com

No.  Date of Demand/ Possession Notice

.| Name & Address of the Barrower & Guarantor

Description of immovable/

Ols
movable property Amount (Rs.)

[See Rule-8{1)] POSSESSION NOTICE (For Immovable property)

DESCRIPTION OF THE IMMOVABLE PROPERTY

] HI.'IFE BANK Legal Cell ; 4th Floor, Crescent Heights
Ve understand yourword Amar Shaheed Path, Ansal, Lucknow, UP. -226030

POSSESSION NOTICE APPENDIX IV [RULE &(1)]
Whereas, the undersigned being the avihorized officer of the HDFC BANK LTD. under ihe

Securibization and Recpnsiruclion of Fingncial Assets and Enforcament of Securly Intersst Act,
2002 {54 of 20021 and in exerciss of powers confermed under section 1312 read with rule 3 of the
Secunty Inleresl |Enforcamant) Rules, 2002, ss5ued demand natcs daled 31-10-2025 callirg
upan the barrowens) 1. Mis Shree Karn Enterprises Through Its Proprietor Mr. Rishil
Tandon [Borrower] 2. Mr. Rishil Tandon Slo Mr. Vijay Math Tandon (Co-borfower &
Mortgagor) 3. Me. Vijay Nath Tandon 5/o Mr. Prithy Nath Tandon (Co-borrower & Mortgager)
o pay the amount mentioned in the notice Re. 22,27,502.001- (Rupees Twenty- Two Lakhs
Twenty-Seven Thousand Five Hundred And Two Onlyl-} within 60 days. from the date of
receipt of the s88d nodice; The bomower{s} having failed to repay the amaunt, nofice is hereby
gn/en fo the barrowens] and the pubbc ingeneral that the undersigned has 1aken possassion of
Lhe property described herein below in exercize of powars confemad on him under sub-section (4]
of section 13 of Act read with rule 3 of the Secusty Inlerest Enforcement Rules 2002 on thiz
16-02-2026. The borower in parficular and the public in general i hereby cautionad not fo deal
with the property and any dealings with ihe property will be subject to charge of HOFC BANKLTD
far an-amadnt of Rs. 22 27, 502.000- [Rupees Twenky- Two Lakhs Twenty-Seven Thousand
Fiva Hundred And Two Onlyl=} and inlenest therean together with expenses and charges e,
less-amount paid if any. The borowers attention & invited 10 provisions of sub-section (8] of
section 13 ofthe Act, inrespect of time available, ioredeem the securad asseis

DESCRIPTION OF THE IMMOYABLE PROPERTY

House Bearing Muncipal Mo, 639/ p-044(-767, 771] Bulll Gn Part &1 Plot Ko, 44, Over Khasra Mo,
67 & TT1 Min, Having Area 52762 Sqmir, S#uated Al Mohalla- Harlom Nagar, Ward-
Ismailganf. Tehsil & Distt- Lucknow, [property Owned By Mr. Vijay Nath Tandon And Mr. Rishd
Tandan), Bourdad As Under: - East; 25 Ft 'Wide Read, North - House Of Qthers, West - Houss
Cf Others, Sauth : Housa! PlotNo.44

DATE:-16-02-2026, PLACE: - LUCKNOW Autharised Offier, HOFC Bank Lid.

h

RLM-BRAJESH AWASTHE3913301625, CLM-Sonam Mishra S168111464. RRM-Pushkar Awastel 145304135, CAM - Mitesh Mishra 3555260236

HINDUJA HOUSING FINANCE LIMITED

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL

ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)
In respecd of Inans avaied by befow menfiored bormowans | guaraniars through HINDUJA HOUSING FINANCE LIMITED, which
have bacome NP with below mentianad balanca outstanding on dates mentoned bakaw. We heva aready issued detaied Demand
Motice dated a5 menticnad below Under Sec. 132 of Secuntizalion and Reconstruction of Firancial Assets and Enfaroament of
Sedurity nlerest Act 2002 by Repgistered Poed | Spead Pasl / Courier with acknoaiedpe dise o you which has been ralurmed
urdelivered f acknosdedgment mot received. We hava indicated our intention of faking possession af sacurfes pwrad anone af Yoo
8% par Sec, 1304) of the Act i case of vour facikine B pay e amaund menaned bakow within G0 days. In the eent af yaur mal
dischargng Sabifty as et out herein sbove tha Bank | Sacured Creditor may axercise any of the rght cordammed vids sectian 13{4] of
SARFAES! At and while piblishing She poasession nobce ! alcion notics, elecmnically of olhenwiss, & required under the
SARFAES! A, the Bank ! Sacurad Credrer may afso publish your phalograph. Detais ans hanaunder-

The above mentioned Bormowers / Guarantors are advised (1) To collect the ongingl nobice from the undersigned
far more and complete detads and (2) To pay the balance outstanding amount interest and costs ete, within &0
days from the date of notice raferred 1o above to avoid further action under the SARFAES| Act.

Dated : 18-02-2026, Place : Kanpur

Butharisad Officer,

HINDUJA HOUSING FINANCE LIMITED

CohK

capacityas Secured Craditor,

such they are herety informed by way of public notice abaut the same,

CFM Asset Reconstruction Private Limited
Corporate Office: 1st Floor, Wakefield House, Sproft Road, Ballard East, Mumbai - 400033

DEMAND NOTICE

We, CFM Asset Reconsfruction Pvt. Lid, (CFM-ARC) (Assignee of HIRANANDANI FINANCIAL SERVICES PVT. LTD.) having its Corporate Office at 1st
Floaor, Wakefield Housa, Sprott Road, Ballard East; Mumbai-+00038. do hereby give the Notice once-again under Secton 13{2) of the aforesaid At in itz

Wheraas the Bomowars/ Co-Bomowers/Morigagors mentioned haraunder had availad tha financial assistance from HIRANANDANI FINANCIAL SERVICES
PVT. LTD. \We state that despite having availad tha financial assistance, the Borrowars/Co-Bomrowiers' Morgagaons have cormmitted defaults in repaymant of
interast and prncipal amounts as per due dales, The account has been classified as Non Perdforming Asset on the dates mentioned hereunder in
accordance with the directivesiguidelines msued by Resarve Bank of India, conseguent 1o the Authonsed Officer of CFM-ARC under Securitsation &
Reconstruction of Financial Asssts and Enforcament of Secunty InterestAct 2002 & in exercise of powsrs conferred under Section 13(12) read with Rule 3 of
the Security Imterest {Enforcement) Rules, 2002 issued demand nofices to BorrowersiCo-BorrowersMortgagors on (he dales mentioned herain below under
section 13 (2) of Securilisation and Re-consiruction of Financial Assets and Enfarcement of Secusty Interest At 2002 to pay the amount mentianed in the said
notice together with further interest at the contractual rate, costs, chasges and incidental expenses el howewver the noboes were returned un-served and as

Parneesks (s Me 1ETAE0 Tnd Elas sy Salal Baidasod ChasnalBI001G E- « siiehinrathndilshroennfieance Tl.'.IEl'ng.' Six Theousard
thln,l.n Comporahs Offica: Mo 167 and Floar, Ana Salal, Saidagel, Chesng-606015 E-mal .!IJ..L ..-..u|!h.-...g|| ance.Ln i [Prospact Mo, IL10115303) For Hundred Citv. Furseni. Moherkl -Ban. Lucknaw, UP
HOUSIHNG FINANCE 18T 124/0/64, Mear Popular Dharam Kanta, Govind Nagar, Kanpur-208006 Mingteen Only) [ 226301, (Area Admeasuring 358 50, ft )

: . . . : 1.[Borrower: M/s Rathour|Eqguitable mortgage of ona kila House Puca one manzila Rs.
undehyered. Hence,l you are hereby 9alled upon to taKe potlce and pay the outstanding !oan arlnoulnt merlltlloned ggamst Enterprises (Prop. Mr. Hari|consiructedin Plot No. 1946, area admeasuring width 30 feet|15,80,453.06
the said account with interest accruing there from within 60 days from the date of this publication, failing which the : & lenath 60 feet = 1800 =g ft = 167.40 i ;

. . s . . Pratap Singh) R/o Kanpur Road. engl B0 fest = 1 50 16540 a0 mir., construcled| + inlarest
company Wl!l proceed agalnst you by exercising l|ts lnght under Sub-Sec (4).of Section 13 of thg Act by er)forcmg the New Rana Nagar, Raebarel.|8rea 67,33 sq. mtr, situated at ahmadpur nazool (OM Nagar),| and other
below mentioned slecunty tq rgallze its dues with mteres?s and costs. It is needles to mention that this notice is 229001 ' Pargana, Tehsll and District Raebarell Owner: Mrs, Renu| Charges
addressed to you without prejudice to any other remedy available to the company. Demand Notice: 11.09.2025 Devi wio Mr. Poonam Chandra Singh (Guarantor). w.ef

Name and Address of the Loan Notice & Amount Description of the property / West: Plot Vishambhar MNath; North: House of Surendra
Borrower/s Amount Outstanding Secured Asset Nath Shukla; South: Piot of Smil. Anarkali.
Date: 19.02.2026; Placa: Raebareli Authorized Offi Bank of Barod
Loan Alc. No.- HEO1XCE00000067139 | - | 09-022026 | All part and parcel of property measuring i e e
Borrower & Co-Borrowers:- S and 162.575 sq. meters situated in Mauja SALE BY OPEN AUCTION
1. VIVEK GUPTA S/o SATYA PRAKASH U; =1 Rs. 63,44,781 - T|gar|ya Bhood, Gajroula, Pargana & Pursuan b taking physical possession and sale of b secured assel (Matgaged Propery as manlioned below by The Authoriped Olicer ol ndia Infoling
GUPTA, 2. VINAY KUMAR GUPTA 14 8 as on Tehsil Dhanoura Distt Amroha (UP) duly Finanice Limited {ncw known s JIFL Home Firance Linited) in accordance with law, for the recovery ofamount due fom borrawer's, expression of nlerestiofies
SIO SATYA PRAKASH GUPTA lon 09_02_2026 regisered as Sale deed dated 23_12_2021 15 ERR D fromiihe Fnl.ll!lrt affer :ahhagl-.-ar'.frqm any !"I"E‘-"II:E\j pUFChassr ta purchass the '."l'.ll.'i'-ll'.lE' aricle find irgide the a‘a‘.r&mer%‘:nne-:l sanlred a3sa|, snne
) © . . . . thia hoerower seems b be nof inderested n iaking back { remaving the sama, which hes been shifted to warehause, after checking the inventony of the mowable
3. SHIKHA GUPTA W/O VIVEK GUPTA, . with further in bahi po. 01 zid 795_0 pages ?.’19 to eticle which is with undarsipned and 2lso afarinspacting the movebla ariicle in person. Tha mowvable sricks, = in the physical possession of the undersigned,
Rlo Lakshmi Nagar, Dhanaura, Amroha, interest thereon | 330 serial no. 18032 in the office of safe is beng made on “AS IS WHERE |5 & AS15WHAT IS A WHATEVER THERE I5” Basis -
(Jyotiba Phule Nagar), Uttar Pradesh,244235. Sub-RegisFlrar Dhanourg. IBoundgd as- Borraver(s| | TDemand Notice Diescription of the Immovabie Wortgaged Properiy
4. M/s CHASHME WALE OPTICAL SOLUTION Through Its Proprietor East- Aaraji Mahboob Mistri & Taslim etc. Co-Baorrowerls) Diste and Amaunt property in which movabies Tt = -
. .o . Guarantor|s) ara presont for inspection A4 That Tha Part Of Flal Ko-2=080104, On F1 Floor, In
(VINAY GUPTA), Rlo Shop No. 29, Near Rama Bai Degree College, West- Aaraji Vivek Gupta, North- Aaraji ¥ A focrae i tﬂ{#&iﬁw 8 that perk it zrosl, ofiie pioperty beariiy Torwer L8, In The Building Kncran A Ews-lig DF Gardan
. . . ] ] | 5. i a ) i [ 1] 4 i A1 EF ! KTy ;
Buddh Bazar, Gajrola, (Jyotiba Phule Nagar), 244235, U.P. Vivek Gupta, South- N.H. 24. 2 Mr Dinésh Kumar Mishra) (Rupees Elaven Lakh |2, Viram Khand | Gomt Magar Lucknow  Utiar m;ﬂr;{ﬂ}ﬁ_rjgamfgﬁ?g:ﬁ%ﬁ s
Date : 19-02-2026 AUTHORISED OFFICER 3. RO Engiveurs India | SNy 26 ThoSant | pragesh 226010 Gary, Lucknow . 206301, Uttar Pradesh, Area
Place : US Nagar (U.K.) / Moradabad (U.P.) Cholamandalam Investment And Finance Company Limited {Prospect No. IL1NISIOTN v Threw nly} I oA A o epfe0;

15-Jan-2012
Ris, 11,386,479, 041/
{Rupees Elaven Lakh

1. Mr. Uttam Kumar Thakur
2. Mirs, PFremshila Dew
3, Thakur Degital Sofutians

Flat MeeL1-01102, Carped Areg af 333 Sq. FI

A that part and parcel of the property bagringl Fial Mo-L1-011102, Carped Area of 333 2q, Ft., Ground
Fiar, Lig. Pragali, Khasra No. 859 Kha, 631, 854, 682
Ground . Floar, Lig, Pragall, Bhasra ho. 6551 Kha, Bws & Lig, Garden City, Pumsen|, Mohantai Ganj;
Kha, §61, B54. 662 Kha, Ews & Lig, Gardan Lucknaw, P, 226301, (Araa Admeasuring 359 5. 1t.|

Detall of Movable Rem to be Sedd in Auction-Al the moveatle assels |ying at the above mentioned premises.

Resarve price : Will be displayed at the time of inspection | and befere stan of bldding.

EMD : 10% or more of reserve price amount will be required as pre - d

the progerty to the authorized officar before participating in the auction by the demand draft

Dafe of Inspection of proparty : 05-Mar-2025 1100 brs - 1608 hrs
Branch Address;- 5t Fiogr, Ekdueco Corporale chamdiess <1, Meae Ram Manohar iohia bospilal Vibhu® khand, Gomli nagar, Licknaw 226010 [Sutharzed
aflicer: Mohd Kaab BAEQ343634, Emal ID - mohdkaab@iifhomaeloans, com)

sit to pasticipate In auction - which would be required to be deposited at

Date { Time of Auction ; 09%-Mar-2026 1100 hes - 1800 hrs

Generad Terms and Conditions:-

Thea charges af demanilng, sniftinn! irenspearason willbe beared by the successhd bidder,
Thea succassful baddes wil iava Lo shilt the goods by paying balance congidératianal <k by 19-Mar- 2028

Ganera Tams and Concitions; The Sake wil be on Open Auction basis Date of inspecion of the mevable aficle 5 05-Mar- 2026, betwean 1100 hrs - 1600 hrs

Thiegudion wiliba openand aryons nberestad caninspict tha propenty and paricpata ining open auchon after dapost of EMD. The highest bidderail get tha adide:
before 5 00 PA, delay will cawse forefeiture of amd dapas#ad The payment of ramaining sale consideratian canbe made by RTGSINEFT

Thanofice is hereby given o the Bormawsar and Guarandar, loremain present parsonally-al ke Sme of safe and hay can bring e intending bupersipurchasars

Tharmiayabla article will e seki 1o the highast biddes. Howeoer, e undersigned rasenes tha absolube dscralicn o allow inkar 58 bckding, Tdeemed racessasy

Authorssed Officer, For BFL H

Sdi-
ome Finance Lid.

% Alc No. / Name of Borrowers/ RGIRT W Lo Details of Secured Thit EMD parymeents shallbe msade Wheough Dameand Deattin favour of “IIFL Home Firancs Linited” payable at New Daini
No.| Co-Borrowers/Guarantors & Date of NPA [Amount Outstanding| Assets
1 | UP NP IANPAID0002620 Mr. Nafoss Ahmed 510 1900 TG Fropartyi.1.Flot N, - Plal an Part of Arazi Mo for purchasing the: mavabis aticle as desorbed hersinabove, a5 par the paricutans af Tems ana Conditions of Sale
Shafi Ahmed & Mrs. Bhabeara Panean WD Mafaes 71731861 178 Maazuning 12545 Sg. Mir in Vilage- 5 X = ”
Ahmad & M. Fardean Abred S0 Shafidmed Mt | oo 12002076 |Majra Piger Wheda Ehatmaall Pargana- Company s rot respensibie forany Asbiities upon the properywhich is ralin e knowtedpe of tha company.
Nadsem Ahmed S/ Shafi Ahmad. Allat: 4144 Naya . Hadha Tehsi-Unnas Sadar Districl Uanag - Fisthar, the Borrower's, wil hawve Boary o ramavealiaf e movabie lems Sl esaning of 06-Mar-2026,
Chonsk parad Kanpar, 00, Kanpur, Malro, KANPUR, | oy PE'-I_E:' e | 209860 Area-12548 Sq mir, Bounded as Forfurther datals, ContactAuthonisad Officer Mohd Kaab B360343534, Email ID:- mohdkaabi@lifihomeloans.com)
Ultar Pradesh, ndia - 208001 - East-Galery, Wesl-Another Arazi, Morh-12 Corporade Offios - PlolNo, 58, Phase-IV, Udyog War, Gurgaon, Harvana- 128015
Lean Acconants have benn carssifed a3 a NPA.on 0502 2006 Fuel Wide Passage South- Farm of Lal ELT: ;tt”;;ﬁ;
2 |UPHNPIFTHRIADODOI0242, Mr Shubham Uttam 13.02. 2016 Propery . Plot sfussed on Khata Mo, 118, L
S0 Radha Shysm LEtsm & Mrz. Amits Dewi Wil 7 1952175 Part: of &razi Moo 1476 in Vikage- Jafraihad
Shubham Uttam, both al: House No. 481, Selawan, | o0 o0 42 02 2035  |Bashar Kheira, Pargena & Tehsi- Bindki D —
Eindki, Fatehpur, Rural, Sindki, Utier Pradiesh, India — ¥ Iiaass ‘ Cesiricl-Fatehpur, 212835 Area-74.4 Sg. Mir Mahsndra MAHIN DRA RU RAL HOUSING FI NANCE LIMITED
I « Logal Changes: |Bounded as: EastPart of Sellar West — Corporate Office:- Mahindra Rural Housing Finance Ltd. Sadhana House, 2nd
Lcon Accouis T bean classied 25 8 NP en 05,0026 " Passage liss than © Mir. Wide Norlb-Pict of Bssss—-. Floor, 570, P.B. Marg Worli, Mumbai 400 018 India,Tel: +91 22 66523500
' Mathuri South- Plotof Selles Fax: +91 22 24972741

Regional Office: & Branch Office 2nd floor, Ashoka Raj Tower, Plot no. CP-162, Sector D-1, LDA Colony, Near Power House
Choraha, Aashiyana, Lucknow, UP-226012 ,

PUBLIC NOTICE FOR AUCTION-CUM-SALE OF IMMOVABLE PROPERTIES
In exercise of powers conferred under section 13 (4) of Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (herein after referred to as “SARFAESI Act”) and Rule 8 and 9 of Security Interest (Enforcement) Rules, 2002
(hereinafter referred to as “Rules”)for the purpose of recovering the secured debts, the authorized officer of the secured creditor M/s
Mahindra Rural Housing Finance Ltd. (hereinafter referred to as "MRHFL") has decided to sell the secured asset (immoveable property),
the possession of which had been taken by the Authorised Officer of the Secured Creditor under S. 13 (4) of SARFAESI Act, described
herein below on “AS IS WHERE IS BASIS” and “AS IS WHAT IT IS BASIS” and the public and all concerned including the concerned
borrowers/ mortgagors, their representatives, as the case may be are hereby informed that the secured asset listed below will be sold,
particulars of which are given below:

Add: H No. 4 Mutakkipur, I.i.m Road, Sultanpur, Up - 385310,
Add 2- House No. 4, Mutakkipur, Iim College Road Lucknow,
Up - 226020 And Sriram, 95- Aldampur, Sultanpur, Up- 227205
LAN:512103/XSEMLCK00444881

East: Plot No. 68 , West:

Name of Borrowers/ Date & Amount Reserve Price| Property ]
SN Co-Borrowers/Guarantors/ of 13(2) Date of Description of EMD | Inspection| Date & Time
1 Mortgagers Demand Noticel Possession Property Bid Increase D_Fte & | of Auction
Amount ime
1. | Branch: LUCKNOW 08-08-2023 |09-01-2026| Plot No. 65, Khasra No. 95, |Rs.11,05,000/-{20-03-2026]| 24-03-2026
ggrrB%Vrvgw ZﬁHNIEII\EEm?I\IIIéﬁH & PPhysic_aI Village- Narharpur, BKkt,  |Rs.1,10,500/-|Time 10:00| Time 10. Am.
Guarantor: Y(.)DHYA PRASAD 603511/- ossession | Lucknow, UP-226021, Rs.10,000/- t03:00 PM|TO - 03 Pm

Road 25 Ft Wide, North : Plot No. 64, South : Plot No. 66,

1. MRHFL acting through its Authorized Officer has now received offers to buy the same (offer amount is tabulated in the table above),

2. SURESH CHANDRA SRIVASTAVA (Co Borrower)
3. GIRIJESH SRIVASTAVA (Co Borrower)

Loan Alc No. : 4375095101016207

Amount of Loan Sanctioned Rs. 10324 76(-

02-11-2024

Name and Address of the Date of Demand| Outstanding Description of the Mortgaged Property/
Borrower!Director/ Mortgagor / Notice Amount as per Socurad Assets
Guarantor / Loan Account No. Date of NPA | Demand Notice

1.ANURAG SRIVASTAVA (Borrower! Mortgagor] 20.04-2026 | Rs. 1191835 | ALL THAT PIECE AND PARCEL OF THE PROPERTY

(Rupees Elaven
Lakh Mingty One
Thousand Eight
Hundred Thirty
Five Only) as on
(8-01-2026

BEARING NO. KHASRA NO-2251 AREA 80,951 30 MTRS,
SITUATED AT TOWN AREA WARD SAIPURAM, PARGANA
TEHSIL NAWABGANJ AND DIST BARABANKI,
BOUMNDARIES OF YTHE PROPERTY: EAST, ROAD 16FT
WIDE, WEST. LAND OF MANGJ KUMAR, NORTH: PLOT OF
SATISHMISHRA SOUTH: PLOT OF SMT LAXMI TINAR|

Date : 19.02.2026
Place : LUCKNOW

Under the circurnstances as aforesaid, the Nolice is hareby given once again to the Borrowers/Co-BorrowersMortgagors! Propenty holders to pay the CFM-
ARC within 60 days from the date of publcation of this notice the amount indicated here n abova logather with further interest al conlractual rales on the
aforasasd amount and incidental expensas, costs, charges elo, incurred from Borrowers/Co-BorrowersMortgagors mentioned here In above b8 the date of
payment. I the Borowers/Co-Borrowers/Morlgagors fail to make payment to the CFM-ARC as aforesasd, then the CFM-ARC shall procesd against the
above mentioned secured Assets under section 13 (4) of the Acl and applicable Rules entirsly &t the nsks of the BorowersiCo-Borrowers/Morigagors as tothe
costs and consequences. The BorrowersiCo-Borrowers!/Mortgagars are prohibited Under Section 13 (13) of the SARFAESEAct, 2002 to transfer the aforesaid
asseis, whether by way of ssle, lease or otherwize withoutthe priorwniten consent of the CEM-ARC.
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and we intend to accept it, interalia considering the fact that the previous public auction held was unsuccessful.

2.To Participate in Auction intended bidder has to deposit 10 % of the Reserve

3. The detail terms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are available on
www.mahindrahomefinance.com. as well as above branch office. The sale will be subject to terms and conditions mentioned in

Tender Form.

4. For further details, contact the Authorised Officers, SANJAY PANDEY (Mob. 7007012324) Last date of submission of sealed
offers in the prescribed tender forms along with EMD is 23-03-2026 Time 10:00 to 3:00 PM at the branch office address
mentioned herein above. Tenders that are not filled up properly or tenders received beyond last date will be considered as invalid

tender and shall accordingly be rejected. No interest shall be paid on the EMD.

5. Date of opening of the offers for Property is 24-03-2026 Time 10:00 to 3:00 PM at the above mentioned branch office address

at the tender will be opened in the presence of the Authorised Officer.

Price.

6. Date of inspection of the immovable property is 20-03-2026 Time 10:00to 3:00 PM

7. The Borrower(s)/Guarantor(s) are hereby given 30 DAYS SALE NOTICE UNDER SECURITY INTEREST (ENFORCEMENT)
RULES, 2002 to pay the sum mentioned as above before the date of Auction failing which the offer received will be accepted and the
immovable property will be auctioned and balance, if any, will be recovered with interest and costs. If the Borrower pays the amount

due to Mahindra Rural Housing Finance Ltd., in full before the date of sale, auction is liable to be stopped.

8. The immovable property will be sold to the highest tendered. However, the undersigned reserves the absolute discretion to allow

inter se bidding, if deemed necessary.
Place :- LUCKNOW Date:-19.02.2026

Sd/- Authorised Officer Mahindra Rural Housing Finance Limited

epaperfinancialexpress.comB @ @

Lucknow



